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J. the Chairman of the Committee on Private Members' Bills and 
Resolutions. havinJ( been authorised by the Committee to present the 
Report on their behalf. present this Seventeenth Report. 

2. 'Ibe Committee met on 7 April, 1986 for-

I. Examination of the follow~ Constitution (Amendment) Bills 
under rule 294(1) (a) of the Rules of Proc:edure:-

(1) The Constitution (Amendment) Bill, 1986 (Amendment of 
CP"ticle 101) bV Shri Anoopchand Shah. 

(2) 1be Coastttution (Amendment) Bill, 1986 (Amendment oj 
article 311) by Shri Sureab Ku.rup. 

(3) The Constitution (Amendment) Bill, 1986 (Inaertion of nltW 
article 333A) by Dr. P. Vallal Peruman. 

(4) The Constitution (Amendment) BUI. 1886 (Amendment of 
article 324) by Shri G. M. Banatwalla. 

(5) '!'be Constitution (Amendment) Bill, 1886 (Amendment of 
CI1'1icle 315) by Shri Sbantaram Na1k.. 

II. Allocation of time under rule 2M (1) (e) of the Rule& of Pr0ce-
dure to the Resolutions at item Nos. 3 and 4 .t down in the 
List of Business for Friday. 11 AprIl. 1a88. 

Ezamination of COfLItitution (Amendment) BWI 

3 1be Committee cona:dered the Bills and arrived at the followiDl 
findinas u a result of their eumination of the BOlr.-

Findml1. of the Committee 

(1) The Constitution (Amendment) Bill, 1IJ88 (A~ of 
article 101) by Shri Anoopchand Shab. 

The Bill aeeks to amend. artic~e 101 of the Conatitution with a view to 
provide that if a member of the HoUle of the People 11 recalled by tile 
electorate which elected him, by way of a repa nntatioD in that bebalf. 
siped by atleut sixty per cent. of the electorate', .lUbmftted to the Speaker 
of the HOUle of the People, his _t shall thereupon beeome vaeaat. 

After conaJderiq all upect. of the Bill. the CommlU. recommend 
that the member may be permitted to move for leave to Introduce the BID. 

[P.T.O. 
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(2) 'l1Ie Constitution (Amendment) Bill. 1986 (Amendment of 
article 311) by Shri SUNSh Kurup. 

The Bill uek. to amend article 311 of the Constitution with a view to 
omit provisioDS relatin" to dismissal. removal or reduction in rank of 
perIODS employed in civil capacities under the Union or a State without 
holding an inquiry. 

After coD,licierin" all aspec.:ts of the Bill. the Committee recommend 
that the member may be permitted to move for leave to introd~ the 
Bill. 

(3) The COll8titution (Amendment) Bill. 1986 (luertion of n.ew 
anicle 333A) by Dr. P. Val~'d Peruman. 

Tile Bill seeks to insert a new article 333A in the Constitution with a 
view to reserve seats for Scheduled Castes and Scheduled. Tribes in 
Panchayatl and other local authorities in rural areas and in Taluka 
BoardI/Town Municipalities and in Munkipal Corporations of Metropoli-
tan cities of every State. 

AftR con8ideriq all aspeeta of the Bill. the Committee recommend 
that the member may be pennltted to move for leave to introduce the 
Bill. 

(4) The Constitution (Amendment) Bill. 1986 (Amendment of 
article 324) by 8hri G. M. Banatwalla. 

The Bill seeks to amend article 324 of the Coll8titution with a view to 
put NItric:tioDa on further emplo)'lHllt of the Chief Eleetlon Commissioner, 
other Election Comrnillioners and Regional Commtaioners under the 
Govcmment on their retirement. 

After conaidertn" all upects of the Bill, the Committee recommend 
that the member mav be pennitted to move for leave to introduce the 
Bill. 

(5) The Constitution (Amendment) BUI. 1986 (Ametldm.ent of 
Grticle :l15) by Shri Shantaram Naik. 

The Bill seeks to amend 8l'ticle 315 of the Constitution with a view to 
provide for 8Itablishment of Public Service Commlllions in the Union 
territories. 

After considerin. aU aspeeta of the Bill, the Committee teI,.",,-
that the member mav be permitted to'move for leave to lntroduc:e til: 
BW. 

AUocfICion of ""'" to llaoIt&tioRa 

4.~~"nle C'anmittee recommend allocation of time to reaohau... IS 
iolloWs: 

(1t~uUon by Sbri Pri,a Ranjan n. IIUIIII re- Ibours 
';. prdlq eMlDption from payment of incame tax to 

arttat...te. 
, (2) R.DluUcm by Sbri N-.an Cboubey ~ I Mun 

... to ....... oommwW 1)IIICe .... MrmaIry ta 
the country. 
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5. The Committee recommend that-
(i) Sarvuhri Anoopchand Shah, Suresb. Kurup, Dr. P. Vallal Peri-

man, Sarvashri G. M. Banatwalla and Shantaram Naik be per-
mitted to move for leave to introduce their CoDBtituUon 
(Amendment) Bill8: and 

(li) the allocation of time to resolutions, as shown in para,p'aph 4 
above, be BIP'eed to by the House. 

N.wD&lll; 
April 7. 1886 . 
Clttritra 17, 1908 (SakG) 

GIIGIPND-1Z2 LS • t. _ 

M. TRAMBI DURAl, 
Chairman, 

Committee on PriNte Members' 
Bills and Raolutiona. 




